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And

1. Asgistant Mechanical Enginser,
Rajamundry Loco-shed, Vijayauwada
Divigion, SC Riy, Rajamundry,
East Godavari District.

2. Divisionel Railuay Manager,
Vi jayawada Division, SC Rlys,
Vi jayawada. ‘

3. General Managar, SC Rlys,
Rail Nilayam, Sec'bad,

4, Chief Medical Superintendent,
Vi jayawada Railway Hospital,
Vi jayawada,

5. Senior D.P.C.,
5.C.Rlys, Vijayawada.
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(Orders per Hon'ble Justice Shri M.G.Chaudhari, Vice=C
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of a substantive relief claimed uhich we are willing to H
the 0.A. of the present nature merely sseking stay of the

to appear at the screening tsst cannot be entertained. U

circumstances we are not inclinad to grant stay of the im

order dt.23-9-96. le however make it clear that ths appl

appesring at thas screening test will be without prejudice

e
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adversaly faffects him or has denied his legitimate legal r

tha stay is refussd, there is nothing to retain the 0.A.
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'tha‘Griginal‘ﬂpplication is dismissed, Wo—eorder-as tocagsts,
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To

1. The Assistant Mechanical Engineerx,
Rajabmundry Loco=-5hed, Vijayawada Divisien,
5C Rly, Rajahmundry, E.G.Dist.

5, The Divisional kailway Manager,
Vijayawada Division, SC Rlys,
Vijayawada.

3, The General Manager, sC Rlys,
Railnilayam, Secuncerabad.

4. The Chief Medical Superintendent,
Vijayawada Railway Hospital, Vi jayawada.

5, The SenioXx D.F.O. SC Rlys, Vijayawada.

6. Cne copy to Mr . K.S.Murthy, Advocate, CAT.Hyd.

7, One copy to Mr.N.R.Devraj, SC for Rlys. CAT.HYd.

8. One copy to Bibrary, CAT.Hyd.

9, One spare CopYe

pvM.
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